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Vs.
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ORDER

A 1
These are applications with various prayers including prayer that petitioner
has not filed petition in accordance with the order passed by Hon'ble the Supreme
Court on 5.2.2016 inter-se parties. These applications would also considered being a
part of the reply. However all these applications shall be taken up with the main
Case at the time of final arguments.

Mr. Sharma learned counsel for the Respondent states that reply has been
filed on behalf of the Respondents No.1 & 2 and a copy thereof has been handed
over to learned counsel for the petitioner on 1.7.2016.
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Mr. Sinha learned counsel for the petitioner states that he would need three
weeks time to file rejoinder and the date of hearing fixed for 21.7.2016 need to be
deferred so as to complete the pleadings.

In view of the above, the petitioner Is given three weeks time to file rejoinder
with a copy in advance to the counsel opposite i.e. on or before 5.8.2016.

List for arguments on 12.8.2016 at 10.30 am.
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